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Central Administrative Trib9nal 
HYDERABAD BENCH: AT HYDERABAD 

	

O.A.No. 279 of 1991 	 Date of Decisio&: 1.4.1991 

TI,tNoc 

p 
Mr•  Azam Aj Khan 	 Petitjoner. 

Mr. V.Venlcateswera Rao 	 Advdcate for the 
petitioner (s) 

Versus 

The Railway Board and 3 others 	 ResP. ondent. 

Mr•  N.R,Devaraj, SC for Railways 	 Advocate for the 
Resondent (s) 

t 

CORAM: 

THE HON'BLE MR. B'.N.Jay?simha, Vice Chairman 

THE HON'BLE MR. J.Narasimha Murthy, Member (Juc]1.) 

Whether Reporters of local papers may be allowed to see the Judgement? ( 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of th6 Tribunal ? fQ 

Remarks of Vice Chairman on columns 1, 2, 4 
1: 	 (To be submitted to Hon'ble Vice Chairman where he i not on the Bench) 

	

HBJ 	 HJNM 

1• 	\ 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 1-TYDERABAD BENCH: 
AT HYDERABAD. 

ORIGINAL APPLICATION NO.279 of 1991 

DATE OF JUDGMENT: 1st April, 1991 

BETWEEN: 

Mr. Azam All Ithan 
	

Ai icant 

AND 

The Railway floard, represented by 
Its Secretary (Establishment), 
Rail Bhavan, 
New Delhi. 

The Chairman, 
Railway RecThjtment Board, 
IRISET Complex, 
Lal laguda, 
Secunderabad-500017. 

The General Manager, 
South Central Railway, 
Rail Nilayam, 
Secunderabad. 

Union of 'ndia, represented 
by its Secretary to Government, 
Ministry of Railways, 
New Delhi. 

COUNSEL FOR THE APPLICANT: Mr. V.Venkateswara Rao 

Respondents 

COUNSEL FOR THE RESPONDENTS: Mr. N.R.Devaraj, SC for Railways 

CORAM: 

Hon'ble Shri B.N.Jayasimha, Vice Chairman 

Hon'ble Shri J.Narasirnha Murthy, Member (Judl.) 



JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI B.N.JAYASIMHA, VICE CHAIRMAN 

The applicant herein has filed this application 

-e-laimthg a direction to the respondents to allow him to 

apear for the Special Selection Test for the post of 

Apprentice Diesel Assistant/Electrical Assistant to  be 

conducted by the respondents in pursuance to our orders 

dated 22.2.1991 in O.A.No.503 of 1990. 

2. 	The applicant states that he passed intermediate 

examination and obtaine'd I.T.I.Certificate in Electronics 

trade. He applied for the post of Apprentice Diesel Assi-

stant/Electrical Assistant in the prescribed form in response 

to the Employment Notice No.1/90, published by the Railway 

Recruitment Board, Secunderabad.on 20.1.1990. While inviting 

applications for the said post of Apprentice Diesel Assistant/ 

Electrical Assistant, the qualification prescribed was 

Diploma in ElectricalA'4echanical/Electnjcs  whereas Matri-

culation/X Class pass under 10+2 system with ITT qualification 

in any trade is sufficient as per the instructions of the 

Ministry of Rat lways. His application was rejected by the 

Railway Recnitment Board, Secunderabad by a letter dated 

17.5.1990 on the ground that he does not have the prescribed 

qualification i.e., diploma whereas the required qualification 

is I.T.I. as per the Ministry of Railwajnstructjons. Hence, 

he filed this application. 

3. 	Heard the learned counsel for the applicant, Shri V.  

Venicateswara Rao and the learned Standing Counsel for the 

Railways/Respondents, Shri N.R.Devaraj. In O.A.No. 503 of 1990, 

similarly situated persons had raised the same point. We had 
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held that the applicants therein were eligible to apply for 

the posts of Apprentice Diesel Assistant/Electrical AssisSnt 

Category-V as advertised in the Employment Notice No.1/90 

dated 20.1.1990. the decision therein will also apply to 

the present case. The respondents are directed to allow the 

applicant to sit for the Special Selection Test for the post 

of Apprentice Diesel Assistant/Electrical Assistant as and when 

held next. 

4. 	The appliction is allowed with the above directions. 

No order as to costs. 	 I  

(dictated in the open Court) 

(B. N.JAYASIMHA) 
	

(J. NARASINHA MURTHY) 
Vice Chajan 	 Member (Judi.) 

Dated: 1st *pril, 19911 

ÔJDEP1JTY REGISTRAR(J) 

TO: 
The Secretary, (Estab) Railway Board, Rail Ehavan, 
New Delhi. V 
The chairmal4' Rai.way Recruitment Board, IRISET complex, 
Lllaguda, Secunderabad-500 017. 

ç\ Cet\tt tatta?t, 
SoUtIaCentral railways 
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TYPED BY 	 COMPAREDBY 

C-IECICkJD BY 	 APPROVED BY 

I1 THE C1~iTjL. ADMINISTRATIVE TRL3IJIC 
HioIaaAaD JENcHgFflDERABAD 

THEJ noNJjj z3,N,uALA5IMHA: V.C. 
AND 

TiLt hOF oiJ1 r.i.S4JA—&rM(J) 
- AND 

THE MON'±JL MR.J.NAPJS'cia MURTHY:N(J) - 

AND 
rflj7. EONtnLE 

DATED -1991. 

ODEr7' JUDGMENT. 

A. ,'c.A. No. 

in 	 L 
T0 A.No. 	 W1 P,No. 

00ANo 	 j I 	 [ 
4 / 

aam4tea and Int9rim directions 
issUd. 

Allowed. 	 7 
Dispsed of with direction. 	/ 
Disrn4sed 

DismiJ3sed as withdrawn. 

Dismi4ssed for default. 

N.A. *dered/R2jected. 	/ 
No order as to costs. - 
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